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12.11.01 	Heard Mr.A.K.BhattacharYY.çie? 

Sr. oinsel for the applicant. MrS.Sarmãj 

learned coinsel for the respoideita 

stated t.hat he will file written stAte-
ment withi 2 or. 3 days. 

Upon hearing learned counsel for 

the parties and:considering the facts 

of the matter, w8 admit" .. A the application 

CaJ.l for the records. 

i7 
	

The respondents may Pile written 

statement within 2 'Ueks from today. 

List the matter for fixing the date of 

hearing on 27/11/01. 

In the meanwhile, interim order 

dated16.10.01 shall continue. 

Member 	 . Vice-Chairman 

mb 

4,  4\ 	Lcp 	27.11.01 	WrItten statement h 
 . 

as been Pi1d 

v L 

heari ig, 

Cnr
mb 

22,1.02 

; i?QC4 

V ~Wt 

Plomber 	 \Iice-Chajrman 

Prayer has been made on behalf of 
Sri 14.K.Bhattecbaryye 1 by Sri 8.K.Singh, 
learned counsel 'tor the applicant for 

adjournment of the case on the health 

ground. Sri S.SGrma, learned counsel Par 
the respondents stated that the case need 

to be heard 	 the 

facts of the case, the case is adjourned 

to 12.2.2002 for hearing. List the matter 
For hearing on 12.2,2002. 

Member 	 V ice-Chai rman 

by the re5pondents today.. The learned 

counsel Mr.A.K.Choudhury eppearirq for 

the applicant has received the copy f' 

the written statement and prays for time 

to ex amine and to Pile rejoinder. 

List this matter on 22,1.02 for 

mb 

l' 	
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.419 of 2001 
Original Application No.420 of 2001 
Original Application No.421 of 2001 

And 
Original Application No.422 of 2001 

Date of decision : This the 2th da y of April 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

O.A.No.419/2001 
Smt Anjana Goswami, 
Wife of Dr Indra Kumar Bhattacharyya, 
Resident of Manik Nagar, Guwahati. 

O.A.No.420/2001 
Smt Dipti Sinha, 
Wife of Shri T.D. Sinha, 
Resident of Subhash Bhavan, 
Lachit Nagar, Guwahati. 

O.A.No.421/2001 
Smt Saveeta Talukdar, 
Wife of Shri Sailendra Kumar Das, 
Resident of Hastinapur, 
Japorigog Road, Ganeshguri, Guwahati. 

O.A.No.422/2001 
Smt Vijay Laxmi Sharma. 
Wife of Shri Ravinder Kumar, 
Resident of Janapath Lane, 
Ulubari, Guwahati. 

......
Applicants 

By Advocates Mr A.K. Bhattacharyya, 
Mr G.K. Bhattacharyya, Mr Binod Kumar Singh, 
Mr K.K. Bhattacharyya, Mr Ashim Kr Choudhury 
and Mr Ritu Puma Hazarika. 

- Versus - 

l. The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Rsources Development, 
New Delhi. 
Kendriya Vidyalaya Sangathan, 
Represented by the Commissioner, 
Kendriya Vidyalaya Sangathan, 
New Delhi. 
The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Guwahati Region, Maligaon, 
Guwahati. 

U--v 
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4. The Chairman, 
Vidyalaya Management Committee (VMC), 
Kendriya Vidyalaya, 
CRPF,. Amerigog, Guwahati. 

5, The Principal, 
Kendriya vidyalayam, 
CRPF, Amerigog, Respondents 
Guwahati  

By Advocates Mr B.C. Pathak, Addi. C.G.S.C. and 
Mr S. Sarma, Standing Counsel, KVS. 

ORDER 

CHOWDHtJRY.J. (v.C.) 

The issues involved are common and therefore, all 

the four applications were heard together for disposal. 

	

2. 	This is the second bout. The four lady teachers 

also came earlier before the Tribunal assailing the order 

dated 12.7.1999 reducing the number of sections in the 

Central School, CRPF,, Amerigog, Guwahati from three 

sections to two sections and the consequent act of the 

respondents in posting them out from the school by  

transferring them on the ground of surplus vide order 

dated 11.8.1999. 

	

3. 	Consequent 	to 	declaration 	of 	surplus 	the 

applicant in O.A.No.419 of 2001 was transferred and 

posted from Kendriya Vidyalaya, CRPF, Guwahati to 

Kendriya Vidyalaya, Laitkor Peak. In O.A.No.420 of 2001 

the applicant was transferred from Kendriya Vidyalaya, 

CRPF, Guwahati to Kendria Vidyaiaya, NEHU, Shil.Long, in 

O.A.No.421 of 2001 the applicant was transferred from 

Kendriya Vidyalaya, CRPF, Guwahati to Kendriya Vidyalaya, 

Upper Shillong and in O.A.No.422 of 2001 the applicant 

was transferred from Kendriya Vidyalaya, CRPF, Guwhatit 

to Kendriya Vidyaiaya No.1, Tezpur. Being aggrieved by 

 

. 	I 

4. 
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the impugned action of the respondents these applicants 

-preferred 0.A.s before this Bench which were numbered and 

registered as 0.A.Nos.246, 248, 249 and 250 of 1999. This 

Bench after hearing the respective parties and 

considering the respective pleas directed the applicants 

to make individual representations ventilating their 

grievances to enable the respondents to pass a reasoned 

order. The applicants submitted their representations 

before the authority. The competent authority, namely the 

L  Commissioner,. Kendriya Vidyaiaya Sangathan, New Delhi by 

order dated 4410.2001 rejected their representations. 

Hence the present applications, assailing the legality and 

validity of the order dated 4.10.2001. 

The applicants in these applications challenged 

the action as well as the decision making process of the 

resp0t5 in reducing the number of sections in the 

school and consequently declaring the teachers surplus as 

arbitrary, discriminatory and unlawful. The applicants 

also assailed the consequent order of transfer and 

posting as . in contravention of the equality clause 

enshrined in .Artic1e 14 of the Constitution. The 

applicants 	
lastly assailed the impugned order dated 

4.10.2001 rejecting their representations as arbitrary, 

discriminatory and unlawful. 

The respondents contested the claim of the 

applicants and contended that the order declaring the 

applicants as surplus pursuant to the reduction of the 

sections cannot again be reagitated in view of the - 

earlier decision .rendered by this Bench in 0.A.Nos.246, 

248, 249 and 250 of 1999. It was pleaded that the Bench on 

the earlier occasion declined to intervene in the matter 

regarding declaration of surplus. It was also contended 

that ........ 

-- -- 
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t 
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that the respondent authority toolc a decision bonafide 

and in the public interest reducing the number of 

sections and in the set of circumstances question of 

judicial review in the merits of the decision as to the 

declaration of surplus does not arise. Lastly, it was 

contended that the Commissioner, as the competent 

authority considered the matter, applied, his mind and 

justly and fairly reached the decision which cannot be 

said to be unlawful. It was contendedthatresponderit No.2 

as 'the competent authority examined the matter afresh and 

thereafter disposed of the representations. in terms of 

the direction issued by the Tribunal. 

6. 	As referred to earlier as per direction of the 

Tribunal each of the applicants submitted in writing 

their representation narrating their grievance. Each of 

the applicants specifically assailed in writing the 

legality as well as the correctness of the decision 

making process of the respondents in reducing one section 

each in classes I to V in the school in question 

arbitrarily. In addition the applicants narrated their 

personal problems consequent to the order of transfer and 

posting out of their present place of posting. The 

Commissioner, Kendriya Vidyalaya Sangathan, while 

disposing of the representation on 4.10.2001 addressed 

himself to the representation in the following fashion 

while considering the case of the applicant in O.A.No.419 

of 2001. . 

1.. 

L:1 

p 

"The submission made by the petitioner has 
been considered very carefully and sympathetically 
and she is informed that due to reduction in 
Primary sections to two sections in KV CRPF 
Amerigog Guwahati she had been identified excess 
to requirement over the sanctioned strength at KV 
Amerigog, Guwahati and was redeployed in KV 
Laitkor Peak, Shillong. 

With regards to the submission made by the 
petitioner from Para 1 to 5 of her representation 

it ....... 

/ 

- 	
- 	 - 	- - 	 a.. 
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it is stated that the commissioner being the 
competent authority had taken the decision to make 
KV CRPF Amerigog as two section school based on 
number of students available from priority 
category and physical facilities available in the 
school. Accordingly 12 Primary teachers posts 
were/are sanctioned and 7 primary teachers were 
rendered excess to requirement. 

While making such exercise for Ky CRPF 
Amerigog Guwahati due care had been taken to the 
local needs of the school as well as the 
difficulties faced by the teachers. Only 76 
students belonging to category I and II were 
accommodated in these two sections. Regarding 
transfer of CRPF personnel to Guwahati station it 
is stated that some titnes the students strength 
may go up due to incoming of CRPF personnel and at 
the same time it cannot be denied that the 
students strength goes down due to transfer out of 
CRPF personnel from Guwahati station so it is 
vice-versa. At the time of making two sections 
schools the recommendation made by the 
Principal/Chairman and the Assistant Commissioner 
of the Region concerned has been considered by the 
Commissioner carefully but it could not be 
accepted in the year 1999. 

As regards to her sincerity, deligance and 
personal problems as stated in para 6 of her 
representation, she is informed that as a sincere 
teacher she should have joined at the place of her 
initial deployment viz. Ky Laitkor Peak in 1999 in 
the larger interest interest of the students 
community, after serving 15 yearrs in the same 
station namely Cuwahati. Instead she had continued 
in the same Keridriya Vidyalaya against a zero 
vacancy amounts to pay without work. She is 
further informed that as per Article 49 k of the 
Education Code which states that an employee of 
Kendriya Vidyalaya Sangathan is liable to be 
transferred to any Kendriya Vidyalaya or office of 
the Kendriya Vidyalaya Sangathan by short notice. 
Hence the personal problems expressed by the 
applicant regarding the ailments and studies of 
the children and working of her husband at 
Guwahati station and father of the petitioner of 
80 years etc. which are very common to every 
employee should not come in the way of discharging 
public service. Personal problems expressed by her 
has not little importance. Moreover her transfer 
had been effected within the Guwahati Region. It 
may not be possible to adjust her at Guwahati 
station. 

With 	regards 	to 	para 	7&8 	of 	her 
representation it is stated that fixation of staff 
srength of every vidyalaya is an annual feature. 

- 	During the course of such exercise some posts are 
withdrawn and some posts an sanctioned 
additionally due to which some teachers become 
excess to requirement. 

ii 
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As 	per, 	policy 	of 	Kendriya 	Vidyalaya 
Sangathan, the teacher in the cadre having longest 
period of stay in the Kendriya Vidyalaya has to be 
identified as surplus/excess to requirement in the 
event of •reduction of sections/withdrawa.l of the 
post. Accordingly Mrs Anjar(a Goswami who had been 
working in Ky CRPF Amerigog for 15 years, being a 
teacher having longest period of stay in the 
vidyalaya i.e. KV Amerigog had been ideritifed as 
surplus and was redeployed i-n KV Laitkorpeak." 

"As regards to para 10 & 11 of her 
representation she is informed that at the time of 
fixation of staff strength and subsequently while 
redeploying the surplus PRTs due care had been 
taken to adjust the petitioner in the region in 
the year 1999-2000. But the vacancies came later 
on is to be filled up by the employees who became 
excess to requirement in subsequent years and 
request transfers for which, the applications are 
called for every, year. However, the vacancies 
available at Guwahatj station now should be filled 
up from the teachers who had been transferred out 
of Guwahatj in public interest in terms of 10(1) 
of transfer guidelines and had requested for 
retention in Cuwahati station citing junior/senior 
problems and these requests are under active 
consideration. Hence the petitioner cannot be 
accommodated in Guwahati station. 

As regards to para 12 to 14 of her 
representation it is stated that in 'the year 2000-
2001 only 97 candidates of priority category had 
requested for admission in Class-I which is much 
below for the continuance of third section. In 
2000-2001 also only 94 candidates of priority 
category had registered for fresh admission. Out 
of these candidates even some candidates did not 
fulfil the eligible criteria. Thus there is no 
justification for continuance/retention of any 
additional section. Moreover Kendriya Vidyalaya 
Sangathan can't grant admission to ' all •the 
candidates registered for admission as its main 
aim is to grant 'admission to the wards of the 
transferable Central Govt. employees and defence 
personnel, who will come in the priority category. 
The Commissioner being the competent authority 
could not accord permission due to the above cited 
facts. The fresh admission during 1999-2000, and 
2000-2001 and 2001-2002, are 76, a67 and 75 
respectively. So opening of additional sections 
just because to accomodate the petitioner at the 
cost of the Public exchequer cannot be 
considered." 

7. 	The materials produced before Us indicated '  that 

prior to the impugned decision in the primary level, i.e. 

classes i to V, of the school in question there were 

three sections each which were reduced to two sections 

each. Despite opportunity granted, the respondents failed 

to........ 

.____j 
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to produce the decision making process as to why the 

sections were abruptly reduced. In the written statement 

the respondents stated that the issue involved in the 

0.A.s was already settled in the Judgment and Order of 

the Tribunal dated 25.7.2001 and therefore, the 

respondents did not submit their parawise reply. It was 

stated that the issue regarding decrease of sections was 

a purely administrative action and the Tribunal by 

Judgment and Order dated 25.7.2001 clearly spelt out the 

issue. 

8. 	Admittedly, 	the 	applicants 	questioned 	the 

legitimacy of the decision making process in the 

reduction 	of 	the 	number 	of 	sections 	in 	their 

representations. The Commissioner referred to the 

contentions of the applicants, but held that the 

Commissioner being the competent authority had taken the 

decision to make Kendriya Vidyalaya, CRPF, Amerigog a two 

sections school based on the number of students available 

from priority category and physical facilities available 

in the school. What impelled the Commissioner to reduce 

the sections despite the objections of the local 

authority, is not discernible. In the earlier written 

statement the respondents mentioned about the 

recommendations of the 14th meeting of the Academic 

Advisory Committee. We have looked to the recommendations 

of the aforementioned committee, but did not find any 

specific recommendations for reduction of sections in the 

school in question. The communication dated 12.7.1999 

only speaks of staff sanctioning. The Government 

direction only pertained to the creation of neWposts.The 

authority no doubt was conferred witki the discretion to 

take ........ 
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take decision on the student teacher ratio including the 

V number of sections, but that discretion is not unfettered. 

Powers entrusted to the authority is thus to act justly, 

reasonably and lawfully. Discretion means sound 

discretion according to law. According to Coke discretion 

is 'scire per legem quod sit justum" - "a science or 

understanding to discern between falsity and truth, 

between right and wrong, between shadows and substance, 

between equity and colourable glosses and pretences, and 

not' to do according to their wills and private 

affections". In Padfield Vs. Minister of Agriculture, 

Fis.heri•s and Food, (1968) A.C. 997, the iouse of Lords 

held that the Minister's discretion was not unfettered 

and that the reasons that he had given for his refusal to 

appoint a committee showed that he had acted ultra vires 

by taking into account factors that were legally 

irrelevant and by using his power in a way calculated to 

frustrate the policy of the Act. It was also observed 

that it would be open to the court to infer that the 

Minister had acted unlawfully if he had declined to 

supply any justification at all for his decision. The 

said principle of law enunciated in the area of judicial 

review aptly applied in this case also. No discernible 

reasons are found as to why the number of sections were 

reduced abruptly in the existing school. The Government 

/ memorandum basically speaks of some form of restraint in 

introduction or increase of additional sections. The 

factors those were taken into consideration in reducing 

sections like lack of facilities in the school are not 

discernible from the materials on record. - 

1i 
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Mr S. 'Sarma, learned counsel for the respondents 

contended that the matter was finally concluded by the 

decision of the Tribunal dated 25.7.2001 in 0.A.Nos.246, 

248, 249 and 250 of 1999. A matter if finally adjudicated 

upon is not to be gone into as per the accepted 

principles of law. 

We have perused the earlier decision of the 

Tribunal, more particularly paragraph five of the 

judgment. It was observed, inter alia that in its 

decision making process the Sangathan, however, is 

required to take into confidence the local authority.. The 

materials on record did not indicate any such pQsitive 

steps ............. ... Though, the ultimate decision was 

to be taken by the Sangathan, one cannot also ignore the 

academic schedule and maintenance of continuity of 

education. The Tribunal, however, refrained to intervene 

in the decision making process as to the declaration of 

surplus. It did not delve further in view of the fact 

that the matter was remanded to the competent authority 

to consider the representations of the applicants on 

merit. The judgment did not uphold the decision of the 

respondents on the reduction of classes/sections. It was 

jntentionally done to avoid embarrassment. 	In view of 

the existing vacancies we thought that the matter would be 

decided amiably and cordially, averting discomfiture and 

embitterment and that, was the reason we refrained from 

delving into the matter and remanded the case back. 

1. 	The correspondence, those were made available to 

us, between respondent Nos.2, 3 	and 4 and 5 did' not 

ontain any whisper as to the lack of "physical 

facilitiesu as well as to the deficiency of students in 

the......... 
9 
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the school. The impugned act of the respondents in 

reducing to two sections from three sections on the facts 

situation and thereby holding seven teachers surplus in 

the Central School, CRPF, Guwahati is not sustainable in 

law, so also the consequent order of transfer on surplus 

ground. The impugned decisions including, the order dated 

11.8.1999 transferring the four applicants are thus set 

aside and quashed. 

12. 	We have referred to some of the observations made 

by the Commissioner while rejecting the representations 

of the applicants. A .  decision maker is required ' to 

address itself to the issues involved objectively in the 

light of the fact situation. He is required to take into 

account relevant facts. He cannot pursue irrelevant and 

extraneous considerations. He is required to act justly, 

reasonably and fairly, not extravagantly nor improperly. 

Fair consideration means cogitation of the relevant facts 

candidly and impartially in an unbiased way. Such 

consideration must dispel prejudice and predisposition. 

The impugned order itself indicated that the Commissioner 

in upholding the decision of reduction to two sections 

from three sections refused even to consider the 

recommendations of the local authorities without 

assigning any reason. In rejecting the representations of 

the applicants he only considered as to the intake of 

admission in the school pursuant to the order of 

reduction of sections. The • school was already running 

with three sections on the basis of sanctioned strength; 

No reasons as to why the student intake was reduced 

abruptly from three sections to two sections are 

ascribed. Even as per the policy of the authority in 

accommodating ......... 

I: 
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a
ccommodating surplus persons care was to be taken to 

accommodate such persons in the neighbourhood as far as  

practicable. The applicants pointed out the vacancies in 

which they could have been taken, but their claims were 

brushed aside on grounds which were not relevant and 

germane. It seems that the authority while assessing the 

merit of the applicants failed to fairly and impartially 

consider the respective cases of the applicants. The 

concerned authority while considering the prayer for 

alteration of the place of posting expressed his 

dissatisfaction over the teachers for not joining their 

place of posting. In his view the continuance of the 

applicants on the strength of the order of the Tribunal 

amounted to loss of the Public exchequer. Obviously, the 

said authority failed to disabuse his mind and which 

affected his ultimate decision. The impugned decision 

dated 4.10.2001 is, therefore, liable to be set aside and 

accordingly the same is set aside. 

13. 	The applications are accordingly allowed. There 

shall, however, be no order as to costs. 

D. N. CHOWDHURY 

ADMINISTRATIVE MEMBER 
	 VICE-CHAIRMAN 
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F3EFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

421/2001 

Saveeta Talukdar 

—Versus-- 

U.CLI & Ors 

Written Statement on behalf of the Respondents above 

med 

The answering respondents have received, the copy 

of ik OA and have gone through the same Save and except 

the s;aternents which are not specifically admitted 	herein 

helcw, rests may be treated as total denial by 	the 

resanen ts 

That the answering respondents have gone through 

the cbpy of the OA and understood the contentious made 

therei It is noteworthy to.mention here that the issue 

invilvi in this OA has already been sett].ed by the Hon'hle 

Trihn1 in it's judgement and order dated 257.2001 It is 

therefre the answering respondents instead of placing 

paraiie reply before this Hon'ble Tribunal beg to place the 

reiej'vat reply controverting the issue involved in the OA 

To that context the answering respondents pray before this 

Hon Tribunal to rely and refer upon the written 

H 	17 



statement filed in OA No246/99 The answering respondents 

However crave leave of this Hon 1 bie Tribunal to prefer 
1.1 

additional written statement if necessary and as may be 

irected by this Hon able Tribunal 

That the applicant above named in this OA has 

raised the issued regarding decrease of one section from 

to V and its consequential effects The applicant 

challenging the aforesaid action has prayed for a relief for ,  

setting aside of the order dated 12799 

The answering respondents beg to state that the 

.ssued regarding decrease of section is a purely 

dministrative action and the Hon 'ble Tribunal in it s 

l arlier judgement dated 2572001 has clearly spelt out the 
In the said judgernent the Hon 'ble Tribunal while 

ealing with various law the Honbie Tribunal observed that 

1,he applicant is basically concerned with order of transfer 
And posting not the consequenc:e under which he was 

ransferreth Admittedly, the order of transfer was issued to 

applicant as a consequence of decrease in sections in 

the said school It is therefore, the applicant can not 

raised the issue once again• in the present C3A The Hon 'ble 

'fribL(c1al keeping the aforesaid in mind has rightly remanded 

l ack the matter to the concerned authority for a sympathetic 
onsideration of the matter without setting aside the order 

of transfer.  

The other issues namely method of declaring the 

pplicants as surplus, violation of Article 14 and 16 of the 

onstitution of India and validity of the circular declaring 

18 



urplus were the issues of earlier proceeding and in the 

udgement and order dated 2572001 passed in OA Nos..246/99 

nd other connected matters In the aforementioned judgement 

assed by this Honhie Tribunal has settled the matter 

inally and hence the applicant can not raised the same 

ssue again in the present application, same being barred 

•nder the provision of judicata 

The applicant in the instant case also raised the 

ssue regarding one SmtChapa Das Kar, but same is not 

orrect., Said SmtChapa Das Kar joined the said School 

KVS,CRPF,Amerigog) on 271087 by placing her joining 

eport In fact, the applicant joined the said school much 

arlier than Smti Kar and as such the applicant is station 

enior in the said schools As per the policy for declaration 

f surplus it is categorically mentioned that the seniormost 

eacher (station senior) will be rendered surpius 

The contention relating to allotment of work to 

e applicant is a purely administrative matter and hence 

me can not be brought before this Hon'ble Tribunal as a 

ound for setting aside the order of transfer.. 

• 	4.. 	That the answet'ing respondents beg to state that 

the applicant has measurably failed to appreciate any 

'factual aspect showing malafide in issuing the order of 

t'ansfer as well as the order dated 4..10..201.. It is 

nteworthy to mention here that in the order dated 4..10.2001 

te authority concerned taking into consideration the 

vcancy position, rejected the prayer of the applicant.. 

19 
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That the answering respondents while dealing with 

e contention reQarding the ON dated 23 . 7 . 96 beg to state 

at in the earlier proceeding this Honhie Tribunal has 

lt with the matter elaborately leaving no scope to the 

resent applicant to reagitate the issue again 

In the Premises aforesaid, it is 

most respectfully prayed that Your' 

1..ordships would graciously be pleased to 

vacate/modify the interim order dated 

1102001 and to dismiss the OA in 

limini with cost and/or pass any such 

order/ orders as may he deemed fit and 

proper considering the facts and 

circumstances of the case 

And for this act of kindness the applicant as 	in 

duty hound shall ever pray.  

20 
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V E R I F I C A I I ON 

I, Deokishan Gaini, s/o C. Saini, aced about 53 

ears, resident of Maiiaon Guwahati, at present 
working 

s Asstt Commissioner Kendriya VidyalaYa Sangathan, Maligaon 

teqional Office, f3uwahati, do hereby solemnly affirm and 

erify that the statements made in the 

Daragraphs 	
are rue to my knowledge and 

those made in par'agraphs 	
are matters of records 

jhich I believe to be true and the rests are my 
humble 

aubmissiofls before the Hon'ble Tribunal and :c have not 

suppressed any material facts of the case 

And I sign this verification on this the A.WWay of 

November , 2301 

CFc 

21 
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DISTRICT: KAMRUP 

. 	•_2f 

iafi 
£øtra1 ,\ Jri srratjve Trib*) 

18 JAW:w2 
IT 

Guwa1ti 3eno 
L 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
1TTU74TTA rPT 1'1TI'TT Am TTUT4 TT AT1 1 
,,iU YViE1 -11 I DI1I'..ri, i-Il iU YV2-tfltiI I 

f'_.!_.I A_IA.!. 	1T 	1 111 	..i 'i1A1 
Jrzgrnai f-Ippt,ctLIUH i'o. 'i ui hUUI 

CIW E'T'T ClA 71'1'ffi A rALT TT7T A r 
Iv11I. /%Yr,I,1J1 I 

APPITCANT 

TT'T (IT T(I 
— 

UNION OF INDIA AND OTHERS 
W1 fN IM d's T' TI ' TrTr1 

ANfl 

• 1 nT .r, a .c s 
 11's 11111 1VIJ11tKJr 

Rejoinder flied by the Applicant a.gainst the Written 

	

thfzsnisnt f1A eia 	h1fffhs PiaQl'w%nrliintQ 

	

544",.- 	s',s',445.545 5',., •,445.' 

I?T' JflTMflTP 

1 	Ti.1 -- fl' 	A 	iii f 1 5A 	 cfntif A rrll 's 	rsi rrni 	iT 	rsr 4. 	.!. • 	I LItIL LAVL 	 £I1L4 L11 	1A1.4L4iiL I 	1i4I.ilJ11 	JJ (4JAJL 	L4..'L 

quashing and setting aside the order dated 12.07.99 (ANNEXURE : 

(5.1,1 	 ,4,,+,,1 11 1W 00 / AMXVT TD1' . 0\ 	+,-. 	+ O11.& iCliI,I'..'j 5,JLI1 	A I 	 I1A5,JIL, • 	/ 	11 	L4C OU 

the Memorandum dated 04.10.2001 (AN N FX U KL 20) and to declare, 

nviri l's,'si,4 	s.'r,rs ,1.'s+sr1 ' 	('IlO/ IA 	TtVTTDI? . 1 1\ f, l' 	s,1+ns L4j 4g aiI4 1I14 AVIIiIJ 	.J .lJ! .%J %,JLL' I 12TJI%.J . I .1 ) LtJ 

vires to the Constitution of India. A copy of the Written Statement 

V. 1—A 

,4 

 1.,.1, if .f +1 , 1) 	#4 	fr, 1., nr, Is n,s., nnn rn,4 ii ne,., 4, 	 f' en,., r. ni T iiiu ,ni u%.eiiau ii U.M. i 	piiiuiii, ita uii MAL v&* i.q.Jii my 	uiii. i 

have gone through the said Written Statement and understood the 

4l• .CsCsf A 11 4.Cs fln4 S5Cs+ 	.4n :44 4SCs T1T...4-4-54, I4•54. 
uuiit LuCtcuI. rt.0 L1i w.LCIIIIuS 11iLU in ui v 11LLcu 	LCmcuL, ti 

deemed to have been denied except those which are specifically 



admitted hereinunder. The Applicant also reaffirms and reiterates all 

J.. 	 A_1.. 	 T.. 4'1 /'fA1 
tii stawiiiiLs iiiaue iii jiliiiai I-tppll%.1auoll V40. '+ iIJUi. 

2. 	mL 4- 	 4 	 _______1_ 	' 
I HaL L11 stawuiwitts HltU HI pal aglilpit 	UI the VV lItL.Il 

Sthtement a re. not correct and  true and  the snie are. denied to the eifent 

	

. 	 T. 	 T 
UI uieil iflcUITetIleSS. III tills Oiii1euUii, i Say the LflV nUll OIC 

Tribunal in its Judgment and Order dated 25.072001, opined that the 

matter be remitted to the Respondent Authority for a fresh look and 

after consideration of the whole matter viewed that "ends of justice. 
• 111 	 (' 	1 	 I 	gl 	 I' 	• 	 I 	1 	• I 	I 

win oe met it a airecuon is issuea to me i-ippncants to make inaivictuat 

renresetithtjcn ventiltina their grievances against the irnniiotiM irder 

of transfer and posting in addition to the representation already made 

within three weeks from the date of the receipt of the Order. On receipt 

of the such representation, the Respondents shall take note of their 

grievances and thereafter t-aCQ  such  fr%nre%rwiQtp rrAi-r for ll.'ipa  their 

grievances justly and fairly as expediently as possible.". Therefore it is 

absolutely unfair and misleading to say that issues involved in this 

Original Application has been settled by the Hon'ble Tribunal in its 

Judgment and Order dated 25.07.2001 as contended by the 

Respondents. I further say in this connection that the Written 

fnf4syat 	ll-'ini ;-H-1-1 	i- 	4 	t c.ara ,l tvfci 	s-i 	ri rl r 	(r ts-,, 01 
k)LLCASIL 	. O+LSLLAJLWS 	 I&LS 	 LAZ 	 S SA 	 S.'* ssssas 

Application No. 24I99 cannot legally be talcen into account as the said 

A an1. nc.t. s-i si n 	iris-sn ran ,f 	oils, iU7 +1 	nfflra ni .4 i.. .4 cs-n, nn+ 
rppii%at1OI1 v!Ia 	4L.3piJ.i3 *JL JJIIaliy  %JJ LL1 	ai.%JISa14- .1 L4'451LJ.IL I. 

However, if the Hon'ble Tribunal is inclined to rely on the same, I 

t...h.+ +l-.c.+ 	D.,.4.... •4ic.,1 , 	15 . 10   00 	s-+ +l,a ro,1 
•,4L,I11I UILL Lit)' iL4i I11 	iJLi   	 . # CLiLL L1I 	aii s-s- itteii 

Statement filed on behalf of the Respondents in the said Original 

A nat nnf ,s, .,, e , nit, 	ht +nlr.-s., .-.+,-. 	-.: n 	~ , ., +1, ,s • + rctn+ 	 c 
r1J}Jii%caLi%Jii, iii y at 	L/.. t..Ii'ii iiiL%J ¼&'I i.4%.'iøUJui lit U1%.. ILL 	 IJi. 

justice and fairplay. 
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IV 

3 

3. 	That with regard to the statement mentioned in paragraph 3 of 
C14.4.... 	4. T 	 4.L.....s 	 J. 	4.1 .....' 	31. 

LH VV IILWfl OLUL1IIVItL I SIaW UId.t dViIH1iLS III4UW tfliin 1iW!LLiI 

factually correct nor are 	they legally sustainable. I state in this 
4.1..44L.. 	 1....4. 	 _1 ..:4.1.. 	 £L.. - 	- ouHL1uii LUL Li1 rtppiiatit IS quauy cOuiuu WILU 00tH LII pOLiLtS 

involved in this case, namely, (i) reduction of sections from section 

three to two in classes I to V and (ii) transfer of applicant from 

16-ndliva Vidvhivi (1?PF Arnrhinc tr TCe.ndrivi Vidv,ihwa TJnnt'r 

(11 11 	 A 	 V 	I 	ii 	A 	V 	 I 	11 	 1 1 	I 	I 	V I 	 1' nh11ong. ticcoruingiy, tue tippiacani. cnaiiengeu inc iegai vaiiuity 01 

the said Orders. It may be stated herein that the  Chapter X of the 

Education Code of the Kendriya Vidyaiaya (hereinafter referred as 

'Code') contains the  various provisions of admission of students into 

the Kendriya Vidyalays. Rule 88 of the Code is relevant for the 

purpose of this case. Rule 88 provides four categories of students to be 

given priority, in admission to the Kendriya Vidyaiaya. But the KV, 

CRPF, Amerigog has followed this Rule more in breach than in 

observance. As admitted by Respondent No. 2 in his impugned order 

dated 04.10.2001 that "its main aim is to grant admission towards the 

transferable Central Govt. employees and defence personnel who will 

come in the priority category", it appears that the Respondents have 

completely lost sight of the provisions mentioned in category (u)1  (iii) 

14 I\ 	'i-1 	pL QQ nfi-li Cii1i I 	t--Ir c.fnf1 	' t,i-1111f0 \L V LLA 	 LJLL 	 AL. SL LLt. 	 j'JL1LAL 

to aforesaid "categories are given admissions to KY, CRPF, 
A n, a 	net fli 	+ t.n.t., nt n,. 	v.. na-I n+n nil i-1 a nI-., a-I a*,tc. ., 	via c. it. .,ajiiijt ai..'COjjjjji.ji.&ai. 	all LII... 	 o.... 

of classes I to V. Inspite of the stay order dated 17.08.99 to the 
.aa1 	 n4' fl-ia nan+.nv.n T.cla ?t/Iav.-ia- XT, 	rin+a,4 1 ') A7 00 	+lia )L 	LJI 	 VIt 	JV11LLJ 	L'.J. 	%4.L¼A 	L..t./I 	 L11 

Respondents continued to violate the afOresaid stay order by reducing 
C. +et 	ft.,,. 	nine. e.,.a-, T 	' 7 e... A  LU¼I uu.. 	 i.j iv.j ,,...,t.iuiiS ut.jiii 	 i w v au 	uiiuy 

refusing to register and admit the students belonging to afOresaid four 
nfl-. 	 -...i.. 	.-. 	,-.-:&. -i-I. :.. 	 e...A 	.....nnn.-...a,L1 	e.e.-.-.. 4,. 1, iuiy LU jUuiy tiieii dl UIL111 dHU uivaUliduIC dLIUI1 

reduce the sections. Therefore, the Respondents deserve to be 
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proceeded on contempt proceedings under the Contempt of Courts Act 
(V•71 I 

ly''. 

d 	T 	i_t__ 	d.._i. _LIJ 	._4.._ 	L' 1 4 ____ t. _._ __. t. 	I LU! UI1 LWS LJW.L cuhiuiCii ULO UW W 01 I yi S tiav gut a 

fundamental right to receive free education as ingrained in Article 21 
fi_I 	 fT. i_. 	l_l_._i 1_I 	TT 	II 	___________ 01 LIIC onsLlth Lion 01 Iflula atlu as uetiawu Oy ule null vie upi -eine 

Court in the case, namely, Unni Krishnan, J.P. - vs. - State of A.P. 

(Reported in AIR 1993 SC 2178). Therefore, Respondents cannot 

constitutionally refuse to admit the primary School students on the 
I 	('1 	 . 	. 	tI 	 T 	 VT • 	.1 	 (''I grouna 01 aecreasing section in tiasses i to v in vioiarion 01 tne 

fundamental rights of these children who want to take admission in the 
7 	iT'i T'i 	* 	 • 	 1 	 • 1 	 1 	T Ft 7 	i - iT TiT' 	I 	 ii 	1 is. v, LFKrF, ii.merigog. i state tnat tne is. v, tcrr, nas got au tne 

infrastructure and strength of teachers to impart primary education to 

the children belonging to aforesaid four categories. Further, the 
f'j ii,rImpnt1 riahf e'f' kthinno frip 	by tb 	11rtiinf 1irfri t1ii ssssatnn...n. i.... Sssst. '_a . 	%i_4..tflZaan 

age of 14 years is to be detennined in the light of Articles 41, 45 and 

46 of the Constitution of India. Recently, the Parliament of India has 

amended the Constitution of India by introducing the right of getting 

firee 311 	ti ('71 11 rfr fli 	I) (T 	 1 /1 	7P t'C I 71 +11 	1 1 7111 r, ,311f'l 1 ri nut 1'.Jt.%ta Li_FAA LAfII.i_F •AA.# 	i_FL S_V 	7 .%4,A .J LAS LASI SLSS4,4&SSLA%.#ALLCtS SSLA 

chapter, namely, Part III of the Constitution of India through the 93 
1- c fu C %f1fI1+1F-IV, c Tiid;n n71rl r4a,. flitc n lati,-lviy,a71f-AL1'.iji_jjjj 	'._F4. I1L%. 	JLA,1uj_,j i_FL i_S.f Sf1 C4j1.f ISLLIFL LiSL1 1 1L1i_fL5Jj.f +.he  

right of getting free education upto the age of 14 years has become a 
f1nvi,a4,+fl • l+ 	 h. +l 	- nn+ -, + fi nf TnEln Ttia..afn..a +lsa I L41Ii_&aazzii ti i IglI L JI J V 14%4 Lj L11 	iJ.f1 Li ia LIO i_FL LI1Ia. I 1LL LiJI , L1I 

Respondents could not have restricted the admission of students 

belonging +n Ii 	 ni Cl fli ir nfl +flfln,.. act nn Lija nrril in .4 	I' .'a Fill fl+i fl*1 Cit 

	

Li_, aii,i ..,aji_s itj P.41 i.(.Lii,iJj 	J5.f L11'.i 	P_F 1411%.f i.JL I ¼&4 L4 L1.JiI i_FL 

sections from three to two in Classes I to V of the KY, CRPF. 
A a, nr itn it 	 .s, vy n I n+ it.-. 	f' 	4,., iln.jj n., 4-n 1 	n-I, I-n ni' +1, tin 	•+I , .4 nn+n r- uj 	 iii v k,ia,jijii Ot 	jP31I%JIjj%j7 LI I 1511 L) i_Fl. L1IiJ¼. S LUi%iIIL. 

Therefore, I submit that the memorandum dated 12.07.99 issued by 

Respondents No. 2, decreasing one section in Class I to Class V is 

liable to be set aside and quashed on the ground of violating the 



S 

fundamental rights of the students belonging to athresaid thur 

categories seeking admission into the Ky, CRPF, Amerigog. 

C 	'T'1i- .ii... 	 J... 	.. 	 4 	..J C 	.0 .t. 
J. 	IIIUI. U1 	UiW1flt1IL.S inau HI pi1U,HiJJII '* UIIU .) iii LHC VYIILWII 

Statement are categorically denied by me as they are absolutely 

irrelevant to issues, having no bearing in this case. 

6. 	Thai. i state that the discriminatory treatment has been meted out 

to the Applicant in violation of the Artic.le 14 of the Constitution of 

India while issuing the transfer order to the Applicant on the ground of 

being surplus in the Ky, CRPF, Amerigog. The records would show 

that all the lady teachers who were rendered surpius in other KV 

Schools of Guwahati Station have been accommodated in the 
I i 	ri-ri • 	1 	 1 	.1 	t' 	• 	.1 	• 

uuwanati station itseir. i nis is oome out y me tact tnat one mr. 

Usha Chhabhra was rendered surplus / excess in KV, Borjhar had been 

transferred to KV, Maiigaon and similarly one Smti. Puspa Lam Gupta 

who was rendered surplus / excess in Ky, IOC, Guwahati had been 

accommodated in Ky. Ma.iigaon as indicated by Memorandum No. 10- 

2!2000-KVS(GR)!5 188-221 dated 08.08.2000. On the date of passing 
-9- 

the impugned order dated 04.1022 001 disposing of the representation 

dnfAl 1 ('SQ ')C11 	-rç t1- 	A1.+ 	 ,. 	2(4.\ 
SJL LIJ.%. 	A JIL(4II L 	14II ' 	I 	..J 1 LI 	 V C4r44L*I.. 

available in Guwahati Station, one each at 1KV, CRPF, Amerigog, 

V'1 TC 	KT,- t.n+ n..rl 	V\T Tn1rrrn,'i n+ (11urni.n+ 	?a r-Qr 
J'. V 	J.'.J'.r, I ' OIIIIIU.L.I a11¼s 	I'. V 	.LVIIIiJIi aL %J 14 1V aLLaLL • IVJIJI iJ V 

2(two) more vacancies had tallen vacant in between I3.0.2001 and 

04 10 flOi 	+ V\7 	- n.., a r1 V17 	 ncr Fih.cr 	A,.n+ flair 

	

• A 'J./'J A a1 A'% V 	.LFIaI 14 	 i V 	JtttJCi44 aa iVL13. £..La.14 .L#CIi 

resigned from service who posted at KV, Digaru,again Mrs. Rita Kalita 

rI,es nra a ny rir., :., t-'' 7 L-. : .-r n,l l.a A +nlrr yrnhl ,.,+nrv, rn+. at., n+ ., A 
. , 	 L1Wn vu litaty 1Ur4IIcIiL au 

her resignation was accepted vide KVS/(GR)116658 dated 05.10.2001. 

Therefore, I could have easily been accommodated to fill up the 

vacancies either at Digaru or at Jagiroad during the period between 



13.08.2001 (date of my representation) to 04.10.2001 (impugned order 

	

----: 	
A\ 	J [11W lWplWsWluauolt 01 [11W /-4ip11tiilL- ttLIIlCXUIv . 	J) WIU 

thereafter also in conformity with the transfer guideline dated 23.07.96 
/A___ 	11\ 
I\ tUIIIWXLU C - I I) 

A photocopy of the aforesaid Memorandum dated 

08/9.08.2000 is annexed herewith and marked as 

	

A ).T1.T"7TTTIT-, 	fl% 
Ii.JN IN t.A LI Kt, -i4 

7. 	That I state that on perusal of the Memorandum No. 

l/2000-KVS(EJV) dated 26.09.2000 would clearly show that even 

transfer made on request by the incumbents at Guwahati have been 

accommodated at Guwahati itself Smti. Tripti Borgohain was 

transferred from KY, IOC, Guwahatj to KY, Khanapara, Guwahati, 

Smti. Jharna Choudhuy was transferred from KV, Maligaon to KV, 

IOC, Guwahatj, Dalimi Das Seal was transfer from KV, 1OC, 

Guwahatj to KV, Maligaon, Guwahatj. Similarly Neelima Baruah was 

transferjtd from KV, Borjhar to Ky, JOC, Guwahatj. 

A photocopy of the aforesaid memorandum dated 
CQ nnn 	; . 	. isi ii a.,-a,4 	Ii aea,, rf1, 	n u,1 	v, rJrarl 

	

I..T 	
IJI .I ttt 4.11 	 4IL..l 	L114_.% 	44.T 

ANNEXURE -25 

8. 	That the Respondents have created serious chaos and anomalies 
*1-, ,, . ri in fan ,.l, am fm-n-, (1 as, ;n 1. nf Q+af n.. ii .4 

VVIItI 	4.1 aIj,1.%...j I II1 	 al I%JI4. 	 . Li JIII 	J LI VVCLLIaLI L7Lal1JIi L4iILI..1 

the transfer guidelines. It may be pointed out that 6 teachers namely 
C 	D Cl, , ...,._ On-+ V 	ns. in,., C + M.., +n (1 ., in,., C 	. T 
431111.1. i . '3llaIlua, .Ju1u. r.. '-_.'J.'vvaufl, ..tuu isialula 'JOvvaiii1, 43i11i.i. J. 

D. Roy. Smti. M. Das and Smti. Nilima Goswami were transfrred to 
4- .1 	em,....,1,.4:   o-;  	.;.4  	.4..   .4.-.#   .1  

2211 . 066 .21101 
    --t. UULblue    u%vn.0   .Iuuii   %iu6   Oiui   uLCu 	 v  	L.1JOu11 uiy 

were not senior teachers having longest stay in the Guwahati Station. 

LkJ41 



According to the transfer guidelines the teachers having a longest stay 
.j 	:_Ll L and seiliOt 111 LUC La

L
uoL1 Siloulu DC uaiisieiieu UISL WithOut U1SLU1L1jfl 

the junior teachers in the Stations. On the date of transfer, namely, 

4.1--------- 1.uu.uv1 01 the aIuLeswu U LCaHCIS, uIeu WCI Illany waueis 

senior to them in KV Schools of Guwahatj Station but those senior 

teachers were not transferred out of Guwahati station in conformity 

with aforesaid transfer guidelines. However, when the aforesaid 6 

teachers pointed out the said favourtism, discriminatory treatment 

given to them and the arbitrary action of the Respondents they were 

again transferred back to the various Schooi of Guwahati station at 

Guwahati by cancelling the aforesaid transfer order dated 21 .06.2001 

through the transfer cancellation orderdated 22.11 .2001. I further say 

in this respect that the forwarding list of employees who have served 

for 5 years or more at the present station (Guwahati) in the present 

post (as on 31.03.2001) in th e  primary section issued under Memo No. 
F. 10-8/2001-K VS(GR)/1 8557 dated 19.11.2001, has a bearing in 

deciding the issues involved in this case. This list clearly shows that 

the Applicant cannot also be fransferred out of Guwahati on the 
rrri- nnrl rfl tt-triac'f c'fc. 	fh,s (ii'ii,h.if cf.ifrii oc liar ticc+iri, 	'if &SSJS.* Sfl. fl.Jjj%/.J S sJLJ 

LAS VSSS.J S.JL.4 V%I. *1451 sY 51414SJ51 14.. SWI 1J1.J.J1 t1SJS1 .J 5L111S3,J 145 

serial No. 10 in the said seniority list. It shows there are about 9 
fannlzj.r 'i  nbor,a liar 	 lrvitac'f c'r 	flia  LS(4%.'I I (4 	' S.' 115.1 15(4 ' 15L 	1SJIL5.,L . 	J 111 L1I5. '..J 14 VS (41*1414 1(AL5Jjj. 

Dl, nf,snrt,, a ri n4 +h a fm ci4:'c,,r nn ., nfl in f 	 n.'rlar .4 n+a .1 I IILLSJS.&pI 	5*4. LIIS. LI aILLs..t SaILS..¼.LLaL&SJLL 	5)ts.4S..I %3LS..%4 

22.11.2001 and transfer guidelines and the seniority list at 
55 US I nf1 flfflf 51S .4 r.+.l 1 0 1 1 ") (ifl 1 0 ma (S *5*5 (157ff1 I, (1.'a+,S '.J 54 VVQ1ILI 'iLaLISJII %.ICII.S..%4 .1..'. 4. .1 .(.,SJJ I Cit S. QL1i ,54 11%,! %.L5J 

and marked as ANNEXURES 26. 27 and 28 respectively. 

9. 	That I state that even today there are quite a number of 
flLtSl 	fl4 	( 	-Ifl4. 	 4-l.., 	 t.-,4; vaCciijCiC, tvtiiiujC tL. JL4wUli1U 1jju,Ui iii ui 'juwu.0 

Moreover, there are fOur vacancies available without posting anybody 

gjLk0 
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against those vacancies in KV, Digaru School under Digaru Station, 

------L1 ---- wmdn.is avow. u- i lulls, away uoin 'Juwaflau. £VW1! HOW uiei are 

two vacancies available at KV, Jagiroad in Jagiroa.d St.atjon, which is 
-- 	.:i _ 	---------------------- i: 	 - auouL J ithis. 3 I 1IlHS) away UOLH JuwaLlaL!. DULL! LH p1aws ai 

well connected with Guwahatj by Bus services going through National 

Highway. Therefore, I submit if the Applicant is transferred to one of 

the places namely, Digaru Jagiroad against the vacancies available 

there, she has. no objection to join there in order to tie over her present 

difficulties as stated in her representation dated 13.08.2001 and the 

present Application. Therefore, the Hon'bie Tribunal may kindly direct 

th e Respondentsthat if the Ann1jpnf cannot be. accommodated at - 

Guwahati station then she may be accommodated either at KY, Digaru 

or at K\T, Jagiroad against the vacancies available there as stated 
above. 

Sov4a TmLkAqly  

- 

VERIFICATION 



/ 	

. 

4. 

I 

T1 T) Trig -I A 1'TftT 
'LJ%IJ. 1d-t I I.I1' 

T CII 	 9' 	 - ....: f.. .r cii: ci:i.. 	. 	tr 	 r' -, 1, uiu. 	vtu iaiuiwai, W1J UJ L1I1 	ttiiiuia r.umtu J1ab, 

aged about 	years working as Primary Teacher in Kendriya 

Vidyaiaya, Group Centre, Amerigog, Guwahati - 781 023 in the 

district of Kamrup,Assam do hereby solemnly affirm and declare, 
l 	1 	 1 	• 	 • 	I 	• 	 I 	I  

i. . tnat Lfle satemeni maue in this rejoinuer in paragrapns to i(-  are true to 

my k-nnivIedue h1ief and infnrmatinn and 	 rnt e iv 	c T h 	tiinnn ssed nv - --. 	__r-r-.-..--- - 

material facts. 

P. 	IT I 	 • 	 .i• 	. 	 - .- , t.  , tna i sign tnis rejoinuer on mis the I ö aay or January, zuuz 

at Guwahati,. 

APPLICANT 
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.J. 	_ 
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KENDI,ty,\ VJDYALAYA 5ANGA11-!AN 
IE(..IONA[, OF1 ICE 

CHAYA1AM I I IAWAI'J 	MA Li (AON CHAR IAL I 
GUWAHATI 	12.. 

Dated :08,08,2000 

• 	 H 	 . 

Due •{o the fixation of taff strength ih -Kendriy Vidyclaya for the •ye6r,2000-2001 , the staff, in CXCOSS f the sanctioned 
strength in certain Vldyiayas is required to be 'edeployed agaiist 
t\e exsting vcanies in othor Kendriya Vldyelayas. Accordingly the 
following teachers are redeployed In 'the Kendriya Vidyalayas shown ogains ,t:their,naines in public intoret with irmnediate effct 

Deslntin -, 1anferrd 	Tansfcyrred to 
. 	L ii.L 	 ___ •• 

• 01 Dr.Fk.hejtj 	PGT(Hindl? -. Nol Jorha 	F3PL Bongaigaon 02h,P,N; Sinh 	TGT(Maths) 	BRPL'Bongaigaon 	No.1 Tezpur 	• \92- .smtputui Doy 	 Maligaon • 	CRPF Arnorigog I' 

Q4.Smt0A[3hagwatj 	U 	Maligaori 	 Borjher - 05.Miss N.Goswmy 	TGT(E3IOA) - Maligaon 	. 	Khanapare 06,SIntAradn Singh TGT(Hindj) M),igaon • 	• Dorjhar 07, Sh P,C.Vjshwkorma 	.- -Pes&ght • 	 CRPF Ame.ricjoc 08,h'V 3inç;h 	 No1. Tozpur 	Missem,ri 09 Srnt.SJCCho6dry tGT(S.st) Maiig'ion 	• 	No1 Jorhat lOSmtJKydjai 	/ 	 H.V.Shlllorg • 	Laitkorook • 	iL Smt,/\nu D,4te.. 	. 	 Narangi 	 . 
 

Misa Cantt.' —l 2 Smt.Uhaqhabrr, PRI 	Lorjher 	 Mal1g0n litn 	 Ior1hor 	 Tezpur No.2 14.Sh,S.Zamj}? . 	- 	it 	
E3RPL t)ongaiçrjn 	Lokr 	• 	'. 

• 	 U 	flPL Dc,ngaiçjaon' 	i<ok±ajhar' Aô .Smt .Push Late Gupta 	 IOC Guwahatj. 	. 	Maligaon. 

• 	• 	 ' 	•, 	 . 	 " 	 . 
• 	 • • 	 For Assitant Comrnission 

1 - .Indjvjdui concerned, with tho di,rectjon to gt hirnsel/herself., • rolievod immediatôly, - .. • . . • 
2.The Pincipal,IV,where tachor is presently wdrklng with the 
'.direp,tioti ,to - oliovo the concerned teacher irximed1atey under" 

intjpition to" this offico. The incumbefit is eligible to draw TA/DA 
•as per KVS rules.Incaso teachers on leave/absent he/she should be 
rlievod iri/ebsentia wi1thju,modjato.offect d On' no account his/her' relieving shu1d be dI.ayod 4 N 	oy and &llownco should he dravin in • Xopoct qf th 'trnafo'.iod t"ChOr with' effect from the d-te ho 13 z3<: to hevo boon relieved • 	• ' 	, 	. 	•  3,111 	 hs boon potod on trensfer with th

-
e d1-'v0Q,fioo'.A6 intimoto the dto of joining in rospect of Ilitho teacher, concernd to the undersined immodlo -tely, 	- 

for.- information w.r 4 t, his lotter No. 1 '_3 /2000_KVS(E.III),dated 4/8/00 and letter No.18.-2O(Sur) 
2000JKVS/E, -1V, dated 4/8/00 	-- 	' 	' 	 ', • 

• 	- 	 t - 	- 	I 	- 	, 	 • 	 -• 
• 	

' 	\F%'LA L 
• 	' 	' 	 • 	Fr' A3si3tant Commissirno 

Ceti; 	to'be true Cops'  

- 	• 	 . 	advocate  



ir' A .V]DYALAYA SGAT-U 
SECTION ) 

/ f 	 . 	 L'j 	Lr2titutio11a1 
Eh;h cd Jc'. L 3inqh Nrç, 

.1 U 016. 

' S  

25" 

, 

2-1_ 	,'20o0 Kvs(l 	rv) DPf'Ij 	26 --2n 

3 

rRj 

Th. .trn ie' of 	Lhe foiiowcriq i'riithiry Tcacber 	(s.ro 
h3rehy eret On ruquest:- . .• 

81. Name of PIkT KV Where KVwhere 

--------------------------- 
11 2 3 4 ----------------------- ---------------------------- 

Mr./Mr./Ms• 	S.  
 iikshv. Nadu BbeenunJPaLnam No.2 Port. 	L3an 

 L. 	SannaL- 	In'dir No.3 Cochin Bheemuri Ptriam 

No4 .Cochir Cochin 
O'J.. 31 P. 	ttL KhEpxaii 	. io. 4 	Coçhin 

05. .-Shailendra Karnar .UrnroCantt., - 	Ii1 

0610 PaUl A.M.
• .  Ottpa1m 140.1.Po.rt 'i1.iir 

07. Chtra Devi R 	r.riOL Mnrnd OttpI.in 

Irrnad 

nprr 0jhr 	 . Jhigrakhcind $ECL 

l0. Sowry 	,3anesh MisE1r1rj Ojhar ZiPS 
11, Joh 	.0 Lo)<ra - 	 Mjs1,arnQr. 
12 Depa DoJ3rmn .ChabuaAFS Lokra 
13. Sophia Nair Arvankadu No.1Port Bluir 
14. K 	Madhtx Mandbvj INS Aravakidu 
15. Hums Kousar. No.1 Itarsi Mridqvi 	Is 	1, 

16. Shohhan 	.X'ljshra No.2 	Itrs, No.1 Itri 
17. Priyadar3}'in 	DUy No.1 Itar5i ilo 
18. Dr. 	J 	prksii Jiswa1 No ,2 ItjrsJ. No. 1 	It.r1ri 	. 
19. 8K SharmQ 1ioshrjrI No.2 	It )r3t 
20. ti.shL 

 

N e p a Ngr F{shng:ibuc1 
21. A Swathy R1))pn Ara;unkd. flo 4 2 	Port: 	L1J.a;Lr. 
22.. 8arah $heila Anthony 

5 	.. 
Aravink3du 

3TKDakshuyant Cointbatuiro Sulur 

a tO 	tcu€ 
€erut 

AdvOc 



f 	
24, K Pi ern 	

A 	
U r L CO') L 25, flC Us 	 14 h 	•. 	

flo, I Tombor 	. bbni 11 
tS  27 	 Nc;, 	H , 	i1a 	

.:. 	
. 

. 
29, 

 • Jo, SUj 	GUi. 	
L1girh JattQfl 1, In 	G 	!. 	
140,2 ondichcrry AFS Avadi 32.viiy Lexmj Hebb1 	II 	

No. PCndj'i,r'.. 33g. 	
K 	

CF Ych3j 	usc  

OC 

LUc 	

CIF 5nth 	NO.4 CQchji
Ika 

36 V1s 	eph 	 Jg Ro1d 	
No.4 Cochin 37, Nrii ChQkr3rt 	

Pnbar 	
Jdgi 4od 

3E 	
asu latary 	

Umro Ucrntt, 3 	et 	 j ji 	 Paflb 
si'11ozjg 	 Qrjn 2 	

J') 	

CLRj Ch eni? I. 
risfy 

41 	flesh Kun 	Sudh 	No.2
• c pp 42 . Va 	cz.a 	

.: SinJjr APS. S 	 .•. 	

Don 44g. K, 	
K " umari, 	No,3.jba 	

Ke.ltron Ngai 
( Cannnorep02) Xrs 1  Go 	Singh 	Karaiija N/W 	
No.3 COJ.aba 4G, Shu3hmd Gupth 	

No.3 O1 ha 	• Krnj1 NAD 
47. A1p 	Qupth 	

KoronJü  48, v 	 Nc,3 i 	l.t.flaaa1 	
•• 1Ysor 	

• 	D1)ertd \ 
49 •o(' • 	

. 	 IiYSOi So. CUJaa Subhj 	
No,3 Bikaner 5i Qleenaos°e 	
Gandlildham1Y. 	No,3 Bjk,j• 1 

No, 1 
• 	•• 	. ..............,. •.. -. 

55, 	

G,  L I , 

1, Guwj1 11 11 c 
R& I 

• CertII.ed to b true CoPy 

*dAvoc te 	 •• 

/ 



4 •? 

:: ... ... (Ui 1  . 

wo 1 	iILf1 No 2 1'1znTuLc 
. 	hrti KrihflQ Karnble Sliolopur. No1:Hub,1i.  

Sabina Saveod S 1-hk-un N?r) Karanji Ar53. 

60 	'11aflittry IT Girjr NA 	rtnj 
61 	1'Lv  Jy'tj 	 : Isir. Cjntt IT 	J:,j.n:.c;:.:: 

i)ephya Pssighat !iis.c 	CttL, 
63. 	;n 	r r.ainb 	N.m Cnp - 
64, 6ant6sh icumar Yadciv 

Am la ?ondi 
65 	IrnrQt Dhrt. j No.3 	trsi 
55. 	Trt 	flalaJj O 	hrncira No,3 1t0ri 

Surikh1. i 	Jogo No.2 hFS Dev11j. 01? Dhan6tc 
6S. 	ChaT1pD, 	3htja 	.. AFS 0 flc.2AF 	E)0v3.oi;[ 
69, N 	mi mulouazq Raipul, . )jhir A 
/), 	Scitguna iy Dauhcl Rcuipur 
.11. Anjana Srjvas4-r .LTI Rj £3areilly . ]3acheli 
72. 	/thor 	FaLjo Daj Pcrid.- 	. 11mboith Camp 
130 	:u)1t.0 KrisnaQn 1 NangiicrN FIG, .1 	K.rgoU 
7' RqnJana 

. a 	1vrw1 hme.dngF.r No.1 
na 

75. Km1a Devj Letor Pc& Happy Vd11U, 
Shi1j- .. Shilicrig 76 	Sushma Shana o.1 	ss JocThpr Laitkor Peh, 

77 6 	Surnan 	Saroj., . 	. 
78, Djnesh Chjnda Tiwari 

. Dablo 	. IiFS 1,10.1 JOdhpur 
. 	Za)thrn Gonutolz 

79. Praveer KaurDhj11on Nci. 	Coi,b 	. Jitogh 
90.', Mada1 	\'yas, 	. 	• No.2 	o1b3 No.1 Colab3 
81, Rj Kishort 	. 	ingh  Co1ba .No. 2. Coiba 
82  'jp1  

Nc.,3 Co1ab 834 Ksum 	dv 	.: 
. A.1.ig.rh 

Y&h P.i Gin 
. ipurthi: CrjLt 

Dh.raJi. Z1igi:h E. NQre3h L.unirKal. a Dnwjr 	. Rinj)the'I; 
'. El. .i.zabeth 	fIia rd 	. J5Ti I3113WJ'. 

•97 Ne1 
Shii!onçj 	:_.. .... 

NOW. De1h 
Nwna L1 Vi Now 	ri Town 

39 .. Scrñ 	Gupta 	, .Khipz- u1 Nc' 	Thr-1 	Tcw" 

capy 
eertl d to 

te Advoca 
/ 



/ 	
I  S 	 : 4 	dOW j 	

— 

•a 	 ,. .N 	 - 

.ninj 	. 	Tqdyr3 
Qj Ru (csh\ 	 Ko)crjhr 	DaqUog 2 	ri 	

•UITIr0i Cantt .Kok ria jhjr 
Kw"arT'çr 	

Leh 
L'trshar Kuar 	

Tjbj CQflt. 	•. fls;j 
Guispur 	L&dnpur 

95. P,ruv 	KUInQr 	 •Srjng.3r N.1 	Dk1o1 
96 JJepkDhgj 	 Nc,2 Sri naaar Shikapur 97. Kiraii Sshj a U 1 DSP DhO1cher 	ONc Dho1cheri 2. Manj Dtpa Dass. 	

DSF Dho:Lchcr 99. Jaya Dev 
. 	 . KaCr,PnChgrIn 

	

.Dho1ch0 	. ........ 
100, 13rtjes1 Kuml.rKairi 	No.1 Agartala KLueiibh1griu, -S. 	

ho1chr;3 Sud;p Roy 

O2 	
... 	

N, 1 Nihh 	flargolaj 	1rzj 
6 3 iN, 1 

S 1, P.1 ta Deshmujthya 	
' ufl 

Kunthh j. grn Al'S 

	

Lama 	
. 	...... DimQpr CRPF _u rijj 	

.. . 
JOS 	

h1tL, 
07., '0 flV 	Sjr War 	ONGC flàroda 1.08. 	Yfltaraswar  

109, P 	
Rajko 	

ONGC l3aroda urohj€H 	Megan LQ1 D 
1 	 haEigar 	, Rajot 10. 	it XU nar 	

AFS •Ojhar 	Dhrgc1hj- 

i1. 
 

	

P'adha Krishna Dav 	GfldhinQg.r 	Na1iy /F3 CflF 	 .. 
11 Shvngj Jain 

Dhekar 	Chandkheda
S Gnhjnqr 

OUGC 	
S 	 •CP 

Contd..I5/ 

Certfed to be true CoPY 
55 • 	

c 

/5 
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* - - 	 -. 	-. - 	 - -. 	

-, - . 	 • 2. 	
3.. 	

-- 

4..
- ----.-- - - - - - 	 - - - - - - - • - - -• - -.- - * 

- - - -  Lily y ' - ~;!nmi John  
U4 

	

Aru 	 ONGC CJ ìIJ V , 

	

n 	m 	
Ij 	

lisn Gog. 	
"an  

C110 . 11UfldCd F
cas " Cn) 

_L) 
/ r 	

, 

	

• 	(p. 
PEPUTY cOISIOI(r 

for 

Th e  

Tb e Pr1n1 of 
KV Wher th 

t0QCj) 	
und,a 	

of 

trajsr 
£s curresi1 post 	Th empJ0y 

hOU1d be 
rejjoa io 

the 	
'1di.nte 	but: 

in 	
C0 nbt •liter.fI)ar 1:5 dy 

o l.ssu of 
Oe 	

he/she 
i  not ro1j 	by tho 

he,5h0 hii 
b dm 	

to hQve 
been roljeve] of hi1, 

	

her duti 
•. Wj 	

°fect from th.d . . 	v° (4) ,  €o, Zic1 no J)y nj 
b 	

the PersoflQ.1 ropdI)3 

Of th0 rincj1)1 to 	
th Sang 	

irnmedje o th 0  Cflcjdatc 
My lpz/ 

of th 0 Princj1 in th 	rcIg 

	

be vew 	
sErtou,,i 

Th0 1'nin1, 
1(V trc 

te' - 0 	
goihg0 join on 

tO sirnj1r QCU 
•. H requ0ç1 to 

'fltjm 

the dt( of J011Iiflg 
Of th0 trfl$fcrrod employ00 

in  the 

V1'y10 
to this °fic0 • •. .The Asst, Commjssl0 	

All 1Qgi 
Th0 Gen 	

SQCrQtrI 	
of rec3 q 	

cflQ 0  f ICOS 
flj 	

ser 0.S.D 	
. 	

• (i5;? 	
• 	 S 	 •• 

Al:L Dy . 	

Cog15 	

Sr Adrn /Iuc1j t/ 

	

?CC0Uflt 0ff1cr 
	

nd EdQtjø.0 	
cftic ti rs  

A. to th COIr1s. 	
vs.° 	•• •• 

Gu.rd 
f.11/ Not c 

• 	 • 	 • 	 • 	

. 

• (Dfl 	E. fJ j)  
EDUCITION OFFICE 

P 

(crt f d to be true Copy 

Aldvoca e 

Copy tc;!_ 

/ 



tow, 1 77 . 
wt 

p 	

- 

KENDRIYA VIDYALAYA S'\GTHIN 
18, INSTITUTIONAL AREA 	 ' 
3HJU11J) JJE H,  1' SINCIU '1 JW 

NEW DELHI-110016 
r 2-1(D2001-K\'s(E ,\ ) 	 Dated  

ISFER CANCELLATION ORDER 

I've lepresentation5 of the following Pi iniar teachc 	%ho 
c 4 Zrsinsferr'ed vide this office order dated 21,E,01 SJor 
ceilation of. his/hertransfer have been considered,crefu11y h' 

the c.,mpetent authority in accoidance with the instructaL/dec1sioli 
a. n h' the" committee constituted for effecting tranfer3 under' 
l-u 	1!t1) and 10(iii) of transfer guidelines 

\ccording1, the transfei oider of foaloing t'ahers are 
hereby cancelled, ( Their station seniority will be .countd.' without 	." •' H' 
ny break, ' Hence this will in no'way exempt theni from dipiacement. 

_n fut',re 

Si 	Name of teacher 	 Transferred 	 Grotuid 
No 	 From KV 	To K\ 

-131 Smt.P Shwma 	 Nairi 	iissamari 	Sr,I'i.  - 

/ 	 diptrit 
S'nt X.• G o se.,  ami 	 KhLaar 	t'gru 

'3 Cmt 'tiita GosamiNajang,, 	Digaru 	-do-- 
04.Srnt )D Ro' 	 K1rtap4ra 	Digru 	-do- 
05.Smt,M,3)as 	 , Ehana'pa,r, 	Digaru 	-do--  
ø Smt,T'jj.upa Gosarnt 	1aiwg 	 JagLroad 	-do- 

(Six. case on1')  

This issues with the approval of fl e Competent Authority. 

 JA 
U 	

, 	
L 

D" Commissioner(Acad) 
I,kri.bution to: .' 	 ,L• 	 ' '. 	. 	. 	' 

The emp1oee concerned 
2- 	The Principal KV concerned.  

The Asstt 	.ommissiorier, ivs, go, cc-ncernedi The station' 	'. 
sertiorit.may hecounted w.e,f, their original date 'f 
joining.in,Guwahatj station 'previously. 	- 

b true COPY 

I 



IMMURE 

IRA N5F L R (WI)E L - LN 

ft 	

5,, 	

St5 	

I, 

5S '  

In supersesilori of ccIstlng guhielhicslordcis on 'ho suhjc'cl, Ii hs,.bccn decided 
(hat 1ran1cr Intho Kendriya'\4dyainys SenHathan will hecafle be made s.. far ' 
practicaliie in accordance with the guidelines indicated below.  

t' il 
2 	In thcsc 8uidelkiei unlcs.i tb-c context 0411ctwRe t{'qUitCs 	 1, 

S. 

Conimssiuiier"means Conr,n'rs,iorei. Kerftdl ye Vid)-alay. Sarqeihan incitidiirg 
any officer tlire'o1 wiw irasbeen auihtnise'dor dclrgad to e.xercie all or any of 
lire powers and functions of (lie ('orirmissionci 	 ft 

	

I 	j 	 I I 

Pcrlotrnancc means 	 ft 

• a) Where the Annual Confldntiai Reporl(s) iilare iv stile in tire concerned ' 
• 	Regional ofTice, the' awismetil of tuchei as reflected In his Annual 

Confldentiat -Reporl 1or the last three yean prec.eding the year in which 
transfers are taken up, 	 'ft 

ft 	

ft 

b) Where the Arnl Conrideriai Rvçrt() for kst thr 	ycars or any of the laM ••.. 
three years k/are not available in the cvicrned rionai.O11ice for whatever 
reason, the n,isessmcnt by the Aski ant Cc.mrnirioner of Rvgkrn (1 urn 
where transfer is being sQurlit on the work and conduct ul lh laclwr flIt tile 

yr(s) in respect o(wliicli tire ACR() i/arc not available. . . 

in) 1 MSangathan"means the Kendrtya Vidyalaya Sangat'ran 
. 	• 	. 	: 	 '., 

"Service' mean.i the period-during which a pelson has been holding charge of thc.. 
post In tire Snn&athan on a rcutnr tas  

"Stanon means any place or a group of places within .an urban ar,glomeratroir 

vi). 	"Stay" means scrvice'at -a Station eeiu.Jing the perk.d or pcik.dft of coiltilIlillUs 
absence froin duties' exceedhig JO days (45 days in ce or N.U. itt.gioN SIkKhiI 

and A&N Islands) alastrctcli other than on training or vacation. 	. 

• 	vli) 	"Teacher" nitani all catcgorks of teaeheci in the ccnptoyment of Sairgaliran and 
• 	includes -Vice-Principals, and Pdncipais but doci not include Education. Officers . 

and above 

	

'I ' 	I 	 . 	 '-" 	
•- 	

: 	,, 	 ft 	S 	 S  
• 	

. 	 .5 	 , 	 S 	 •/ 	 , 	 --ft 	 ft 	 S  

viii) 	"Tenure" mcbns a coniinuous .  stay ,  of three ye.ari in NOrIli E.a1eni Re&on ,  
Sikkirn, A&N islands and listed hard sions (Note: While calculating the 

aforesaid. stay of three years the period 01' pefiods of conlinunus absence flom 

du(1c3 exceeding thirty days (45 days inc.a.se  of N.0 Region, Sikkim and A&F'1 

I sInnd) at a stretch other ttn on rnaicrnhy leave. U airring or vacation shall be 

ecluded.  

ft 	-ft  

'C 

/ 

S 



ix) 	ear"ilCa 	piiod of 12 	nnih5 	
.fl 151 	iil 

Unless the co'itcxt c5tiicr\'Sc 
itJlC8 

vordS iinportil1l te singular nuibc shall inciud 
	i pw l nutn 

h 	

bcr  td 

vicc-vciSa 

oc ds iipoI' the mculinc c ndct sbali Ic1de the fenun ic 
w 

	&cndct. 

3. 	
in tern's of thcir all India trai'sfCr II3b'1itY. atl the 

,1ikycC5 
of hc K\'S nc liable 

to be transferred at ay tirn 
	 UpQ 

the ndrfltC 

(ugalnsat1n" 	reacoI1 	r on rcqueI. as 	
0vId 	in- thcs 	

udct1flC5 	
1 he dotuinIt 

oidc1 atloil in c(IcCtiflg t n[Cl s " ill ic adt' ti:e 
c'igC 	

Ici 0uiid 	and 

0rn1Sa(m0t reasons 
nc

lding the nccd to maiffla'n c0ntiflWtY, umflterP 
RCdCfl1IC 

SCI,CdtII c and quality of tcacl'Ifl g and to t hat e ;( c nt the Intl I vidu al 1OICI etfl cquCt shall be 

s
ubscrVCt 1 licsc an mccc gold cli ncs to fac liii 

nIC t1c i CRIIIMIOU 
of ohjectiVc n spelt 

ut earlier, TransferS cannOt b claimed as of 
	tlioC 	

k'i' t cquctS nor tl these 

guidelines Iteid to confer any 5uch nih1 

4 	
The niaiI11m prlod olsenvice at 8itin ha1l cnetftl1Y not 

	cccd thiec eat5 

ni the 	sc of 	ssiStaflt ç
Onnnii is oners and live yeatS in case of 

Orncc1 	They are, howCV1. 
liable to be trans1c1 	

-bcfonc con1e1i0i of the 

aforcsad erIud. d cpcnding tipU or gall ationfl intC 	or ad 	11% 	CxIC" 	dC 

I'nillCiPa with 
011 (afldiflg nectd in rni of their pci for niflCC fl5 

i cilted in ACRS and 

CUSE reSUltS mty be 
retaincd n a KencYa \'idyaYa even Rcr cOiPdtl1\ of live 

years as a1orcaid to promote cxcclleCc ln the \idyalaYB - - 

• 	5. 	
Apart from othcr, the fltu" ii 	

001d be adnliIiSl1 nIlve gn 0und for tnnnfV1s 

(I) 	A teacher Is liable t1 be Ira nfd1 icd on the 	o 	
i,cnda(iofl of the Pr inclithi td 

the ChnitIIlflfl uf ih 	
S'IdynlaYa MaitnC1u1C't Collinhitlec 

	f tlic Kcud iy 

- 	vynlay:i. -  

Transfer of 
 spoust of a PcirlCirah to a Kei,dtiYa \ilvahY at he tatiOfl whciC the 

Principal Is w ôrkitig ot ticanhy. hut nt iIc \Idyai ya 
	here he is a Pr inipfll 

A far as 05sIh1e. the annual tratfci s ma\' hc made uing 
	vacaliollS- 

I iowevcr, no traflSlt5, except, those nn the •flIoitt 
	n 0und shall he mndc afler 3 t 

6. 

AtnuSt 

1. 	)ngtntiSatb0n1 	rcasotts. a dnn 	traIl' C 10ds arid CBSCS tO'CIC(l hiy para . 

itansfe5 ott account of death of spou(C or sct1 
	

flhntess when it is tiul 

- 	 practC 	to defer the u anisler tIll next car 	
ithpt 	usiflg 

serious danger to the 

tile of th- teacher, hiI1C( spouse and son'dau
1'' 	- 

Certified to be true Copy 

Advi  

I- 
 
- 

L 
	

- - 



) 

- 	

1 

1utril 11 :111si 'mi mi pi vidcd hi rain 12 

7 	Prhniiy flit unn i i 'mi on rcqtict fl m ll filluw the dcsccnding wdcr of coinbnctl 
cIlitaic to be calculatc.d hi Icrmc o f cnIttcincnt ponk for OIKaIIIaIR)III 

fcIcJintcrvsI iui nkr, the jpiijivjtf oat ticVd3 and rc-t,est of the iclici seeking ti niislvi 
in accordance with pul  8 below. 

t'roi,idcd that Iransrers soiihil on nccr'rInl of dih or spouse within m period ul 
two years of death piid medical grf , umd isj'r r.r a 9 will he placed en bloc higher than 

othmi listed in iinrn 8 of tliec (Juidethies 

8 (i 	)tltItnlMnhiiI,Inh ti l l,1 11 lit' 	htt'tJ nini ni14ilcd C 111111vili c lit 1t'itil 
fl 	IIil(lt't 

(a) 	'linttfcr fiin lilneci %slivic tcrntrc 	 211 

Is hivulvccl (see pam a 2(viii) of 1licc 
(;uidclitic) 

(ti) 	Pciiotinanrc: 
: 

UA11NC; OP PERFORMANCE . 	 EN! ITLEM ENF lUlNI' 

Uutstaimdiii 	. 	 . 	 10 for 'ichi year 

Very Good 	 C, for cacti year 
'1 For cacti year 

Aver np.c 	 0 h.n- cdi year 
I IiI S .1tislatui y 	 . 	 (.) 10 for cach year 

(ii) 	Necik tk'iiiittil hy the fldltiwiIlM mit imA k htill t'e A..%1g licd C11611 c lilvit Nilnt 

tivcn nt',nhl3I enmlt. 

•S No, 	RfASONS/(JlU)LfNl) 	 lNl Ii 1.1tWJ1 
POINtS 

A. 	riliitd and ortiiopacdicallv  
lamidicnppcd persons. Time standards 
olphmysical handicap will be the same 
as preset bed by the Govt of India 
or sarictinil of Conveyance allowance. 

n. 	l!QLsI.c 

(I) 	Whcrc spouse is a 	 20 

• 	Satigatitnit ciliployce 

V 

O b tVUC COP 
Cc  ,,tjf,,ed t

PVO ca:R:~ 



(ii) 	\','1rc 	r1r1icc ic a ('cittlal 

'r nincilt 	liC 

Vliit ç'iirit' iM :1iit'ii1lt\*' 	
• 1 S 

F of 	 - 

uudci ('Iii I (tvt riliwill 	 - 

12 

v) 	Whic 1itltt$C is air iiipttCC  

at 	(iovcrliIiiCItl tU 115 

nu-tii1tiIOU lirnly til II I 

cv) 	OtIi'i sniiicC çaccs 	
U) 

Nn(c mr tSpilrIcc (':ic' : 

-• a 	'1 h 	tnt çciii pnititc will lie a ni tcd rriil 	
1rct c (he tcdicr ccvkc (I ancIct to a 	ntifl 

r) nt h( i liii ii I h inic wlii c la/chc 	
curt cut h i' cd nut( 

	C I1iC 	pu'C 

pomcd tiE IiCI (IV 
'Itris crrtitkiit. .i c -ft) wilL tir' e' i. 

	 -in '(rose cn 	wirci c 

lire spouse uf tire calrcr k 	istc W 	trorr• [aunt v st tion pr .ovdcd the U nursfvr  is 

sutiiit lu a piact' near est to the s tioni 	
tier c lii I her spNI cc is posted 

Irrirrar 	

12 

CInnr atcd/widu' eti lndcs 

1)(;.IIcinl1(.rscs 	iuicIu arc trot. 	
It) 

covered ly A(' ainc 

.(,  Stly at the sI atitirn ii nun 	
ftn cacti cr nf 

whet c the handel is bciiu 	
slav 	cccdi1g thi cc 

snughi, 	
\aI c rn hvc-I In  

of 20 11011115 

OR 

• 	'l'cnt'hcu 

 U 
wh have 	 - 	

- •  

less than1 years to rctitc 

9 	
lint tirc.pin?puSC 1 calcuiaOOfl f entIkri1flt piiiurs -in rpec.I of medical tound5 

a 	iiWfltiinIlC(t 11% (Ire Pruvk 	tO 	7 nI tIuCSC (;tuii Ii 	uci 	I' 	suf tenclier 

ttiincetf/herd [ut hiiir SOUSC and dcpcndclit 	
1irC 	nny tie pnesct ib( 

by tire ('olllIiiiS 	
tier vilI ic COnSider cd as niedic at r ouurd Fot Ii airei. 

Note 	
A cnri vihi hcdcctrned Ui k dcrcndctrt hii -Inc claits 

cll1ifl or attains.the ac of 

2 	an c, 	1r 1ICVCr Ic atliC( Or ulTct 	flr'ui 	,inal1çi1 dl 	o airy kind 

	

(1Irvcn::rI or iticuilat) irrepctti' c of ae 
hunk 	

A dtig(itc1 Wi1t tc ttccurn'd 	he 

tilt cite siaiI 	aunrtI't 	ect 	
nu rccpecIi'C tnt :re iii nit 

Certifred to be VIAC COPV 

VOC'4tC 	 -, 



• 	:1 

() 

4 
10(1) Wiicrc lraiisfcr Is sought by n lejiclicr uwicr pnrn 8 of the guide.Uiivs. nttcr 

f CoIitinuou stay 013 Years in Nfl isMd staikins and 5 years tlsewhcre at places 
which were nut of his chuic, urhy teachers Calling under (lie l'toviso to pnira 7 01 
these Guidelines or very hard cases w tnvotv huinai coni asoii, ihi vcnciec 
Mi nil he ct entcii In acunhi?Io(Ialc lii iii by trans 1r iiig teAclicus whit I ilgt.cI i'  ioU 
oftay at thirtt sirtlion provided they have served for not kss than Cny..'ar, al that 
stLioii 11 rovinJed IIIat'Ts4ncipis wiu have been retained under pain 4 to proniole 

under this clause. 	 0 

(2) 	While transferring out such teacher,, erTorts will be niiad to ccoiiii,itlntc IRdy 
teachers at nearby placcs I sttionis, to lime ext cut possible and admitiitratively 
desirable, 

I '. 	, 	, 	' 
(1) ' 	Imt'cnsas where ri vac.any catinot be created i a station f ehoie of 	teacher 

under this clause because no teacher at that 'station has the required length óI.Iay, 

the exercise will be repeated for the stalioni which is the next choice of the teacher 
scekihg transfer, 

Note: The translers proposed under this rule shall be placed before a Committee 
consisting or Additional $e-cretary (E4uc.Mion) Chairman. Comrnssiouier, 
Member and Joint Comziocr (Adma) KVS &s tbe Member Secrttsy. 

	

ii. 	In order to eflect trnis1crs hi terms oC'pni a B and 10 of liic;e Guidelines, two 
priority 118is, shall be prepared and opmnted as under: 

first priority list shalt h1t all the nj'plc.'i.iktn' uc-ceived ir tans1cr in' temnis of 
i , rnns 7 ntid8 showin g  the euittkrnett 1Oinig against each applicant. '114 priority 
list shall be operated against the vacrmcics available during normal coUrse fir 

	

• 	being tilletFbp. 

Second priority list will be maintained in respect of caseg or transfer inienns of 
para I 0 of the guidelines listing all the application, at A13o the enhit lenient points 
or each applicant in Icrois of priofitics gicn in para 8 of the guidelines: The 
applicants included in this priority iis 	alone will be' a'cconimodnftd by 
1ranifcrrunig lCathers with the longest pcniod of clay at that ctalioui provide-ti they 

have ervcd for not Imi than Syc-ar from the date oijomnirig at that sintioti br 

this purposel a list of person's who have scrcd for yaj or more itt the stations 
shall tic prch)ard by the AscistaiiI (t)i1tl!liSiUt1CI5 of the rcsl)cclivc regiruis and 
displayed.  

Lvi tittmal Iranfcr niay he per hut ted on s-at is izmci ion or the (nm nii sshncr but, mich 
cases will be takcui up on completion o1annual.tmais1crs as per clause 8 and cmimnplctcd by 

• 	 iii 
30 Scpember.  

InIra 	amid 	inilr-rcgiunal 	iransiem s 	ma, 	as 	Car 	&c pnRcticablc. ' I" 	mumade 
simnuRamicously.  

Certtc ted tobtjr 	

0 	

0 

0 	
0 	 • 

-------- 

Ii 
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/ 

4. 	Upon 
pron%Ol' ut dit cct 	

tu( aIiUfl U' 	A 	ant 

U uinfl° 	
. an utt 	shatt nCCC 	

y c post cd to a 	
nt Stn%C 

OnC WtCIC hC iS postcd or doIl1CtC 	
tt 	

bc. uhjCt to 
 

INV 

vCflfle 	
. SuttcCl In a v 	t,ititY Ut 	

nint othet. ad 	n1' alVC 

who at e dUQ to i ttiIa Wt 
	flC 	e 	may 111)1 he 	cit OU1S' 	

Iheit tUI1C St tL' if 

thcmr set vice at the same sI 
Mioli p!IUT to pi ott 	

doe 	v\C 	tt cC \VflI . 

A i cach 	tn pm 01iiot1 shatt 
DCCC 5ril 

v he poS'3 out 0f i1c i° 
whct c he is 

cut entlY poStC(l 1 t0WCVCr. a my tcaC 	

the çIflC 

but a disU id 
or two away ft out the 

t 	
ptCC Ol tSW' 	

tO 

avait)tY of v ac3flCY l 

	

- 	;vc t000l 0f nih a on the 

c . 

J\' 

0 

t(i 	'Vrn%%SfCr 	
wifl be 	

5 	UIUCTS 	- 

subcct 

17. 	A&SjS11t Comm 551 0ner wiU 	c0mPtI to 
ctfl 	the cat 	

0 

teacher fl 	tflhltIStti 	rOUfl 	tO any 	
w ithin the 	

s ttcvlflCd 1 nn ititect 

ttifl tO SCh. 
hs duties thct 	

ihe 
ASt' ç0mnt sonCt shalt mcUt 

foith' \he 

caC with lull tts to the CoOtti 
	

for COI' mM%t'fl ot dii tCt0fl 5  

I . 	
nnythil& c'tt' 	

in thcC 1'Id' nCS. 

till n te;t 	
'l flti 	

ic 	tk h' l C 1i:iti 	
ni 	

\'tth1' il 

otlt 	
tht11ttthttn nI nuv 	ott' ito 	tiI! 	ttu'h C oil 	itttlIltt 	

in 

claUse 5 
tid (, i) Of tItcSC gudctin. 

	

b) 	the CornmiS0T 	
wtt be compett to ma 	

5uch dcpamttO c ftoitt the guidCtinCS 

ashe may Ol5iCr eccY 
with the 	

appt0at 0t thc Uh11 mat', 

	

(c) 	
the rcquc5t of teacher may be  Cl 

e for t,a51Ct to 8 clfltttt in 
1c cprct f 

which 	
othC pci ott iia toad c a 

ci iin or eiuC 	
vvn if Such 1ch 	

tins ot 

sut,mittcd the 8pphi c tiUn iil it i pt c c i ibVd 11105  oi mtt a at the time I' nmlt1 	ti 

• 	• 	or wthl1 time (ime Ii immit prcS' ihcd tot 
the pu' piC. 

d) •, 	okiWi% 	CaSeS wt1 ot be couSitICt CO lot It n tCT n 

(1) 	cflSCS ut' IdUCMIOIl 0 ilicCi 1\5SllI 	
Uoi t;nuk1 	

tItiflt%. 

COt1t'i 	
tht cc yca s' 	

I a y at the phac c to 	thi it 
tIICV \VCI I' 1)051 CII 

ii) 	çaSCS 
whet e a tenCht, tdttCfl°t' 

t)flCC1, 
or AsSiSt.nhlt 	OIt°' 	

WflS 

IT attft 	on 	0uitdS 	
in 	

6 Bad 7 of theSC 	
iittt' 	

not 

he oltsidct 	for tians 	
wtitOt conhrtdtthi 	

\ cams s1a 
M the ct1it'll R 

they 	C.tC SO 	)SiCd 

• 	
• 	çoc4 

• 	 bt¼ C  
t0 	

oct 

CP 



1^V 

(III) 	l'tlttdpnI. 	lticllnn 	()iIivei 	nitil 	Al*litt 	tiliti'i 	11I 	!ttt 	l 

iisrfrtictl ltntk itt ih.' qiiitc 	trtiitt huttit lls hrt c tIic'v ll, ttc tinnftttcil vrtllttl tuit 

CUtItIuIrtItIIt Cit I1CIIIItI fl 	lItCIlii'tl in 	1 	1tn e 1111Wki A 	 'ci ittl iii iliirc' 	ttt' ' 

in i 	lnitcil 

(lv) 	cni cs or It Il% itti(hi 	IuIltvt 	uti tilt r( irvill1li trill cut cuti uutiitututiu%n tui 	lucy. 

ciiiiIIticic iIiccc yen 	ot 	At [lie plAce of their piin 	eccpt tlirrI 	n itt t'v 

woiticti lcnuitr , the , vrpiv,t tot ictu tu 	to 	pIc e rut 	vito bc cutuudvt t'tI 

efler Mny of one ycnr 1 hL will out, howrer, b.c applicable in cwlt cuvctcd by 	 0 

6, and 7(i) of these QiiJaIlnvs. 

i 'Li i
I' I • '1 	I 	 i* 	i d 	lt 	 II 	Ir'? 	4 	 i Il 	 ii 	' 

These Gudollnes shall mutatis rnutandls ttpply'to non. eitching ttrr to ilto c,ricnt 

applicable. 	: 

lInny dirncutiy ittises in Siving eflcct to tI,ce 1uiideIiiuv, the ('cumrniinncr ninY 

pLISS such urdcis its nppcars to him to bc ncccsiy or cpcdicnt for the purpose of 

removing Mich diflicult, 

21 	II nny qUc;tioo Arises as to the irdctpte4ati000  of these guidelines, it sIuII be 

dccidcd by the Cot nissioricr. 

22. ' 	The nilettlioti of all the eniplcuycc it invited to Rule 	( 27) of the Edrichlitun (tide 

and rule 20 of the CCS(Cunduct) Rules huic)t provide A.q under: 

(1) 	As per R tl I c. ( 17) of P.ductriion ('uul 

• 	"No tenciiur shitli represent hilt FlItS Ance, If mv, v'cvpt through pioper hntiei. 

• 	 nor will he convss Any nnn.offichl or outuhie lnfluenc or suppeuti in tspcct of 

any nunttcr jucrtninin to hi 	rice in Clue Vid 	lmv 	 / 

• 	 (ii) 	As per Rule 20 of CCS(Conduct) Rules. 

• 	Ni, (uvt. .'rvnnt shinil br lop or Mt enupi to hr 1np Anv politic ml or' other tut 
Influence to bcr upcns any tittittrior muthotit> to Frothier his i,itrtm1 In repevt or 

matters peitaining to his service under KVS'. 

If the nhc,ve provisioni All mentioned M (I) mnd (ii) Allovc ale coniC vvnctJ. the 

Fo ll ow ing n .zliom shall follow: 

• 	 (a) 	ihdl the risme of the applicant will be renrnvd from the prioity flst mnd 

hc/hie will he ckharTcd for three yrs front being considved lot tmtiiislec 

without Any lurthcr rc icrcn c e to the Icalivr 

(b) 	i hint the teacher will be open to discii,linary pie cretlings its per rulcs. 

I. 

Certi fied 	be true CoP 

"CIV  o  c e 

/ 
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AHUEXURE 22 

No. F.1 0-8/2001 -KVS(G 1  R 18557 	 Date: 19.11 .200 1 '  

• i.wris.rag of1istofemp1oy' "'" 	 rved for more vv itj ita v J4tJ • I JL vva,1*t1i 

at the presentstation in the present post (as on 31.03.2001) 

DATE OF JOINING 

, 	1_Iz '-in 4,t.I.JiJ. I 1 

11.08.78 

rA 1e •_J,JJ / 

13.08.79 

(o t'%o 0 vo.v0'o 

10.08.81 

i .JI.0 

23,07.83 

C09.09. 003  

2607.84 

A V•T 0A ') 3v.v I .O'+ 

(Y 08 84 

I A(fl C) •161+ 

08.08.84 

IC) C)C) C) A 
U15.Uö .öf 

7 M Ru 

9N .  C .4 
05.uo 4 

• 	24.09.84 

15.02.85 

(r7 Rc 

08.08.85 

1nr22c 

26.08 .85 

._, 

SLNo. NAME 
I a • rTQ:1, 

lvi. L)aiAla 

2. M.Devi 
T:I 	1.-s 	L. 

 Lily Das 

 P. Baruah 

 1.Sen 

117 
I. 

i:i 	n 	...i.. ivitta iDaruali 

 Usha Cha.bbra. 

 K. M. Borah 

 S. Talukdar 

11 
ii. 

c" r_1 • 	u.vuoey 

12. Mita Sen 
1' f T% 	I lvi. tanman 

 A. Kalita 

 S. Bhattachaijee 

 P. Go swami 

I I. 
_ .I_• 	I ivi. iiaruan 

18. D. Sinha 

i. r •t- 	 .1 	1 lvi. iiortnaicur 

 C. C. Mahanta 

 Tripti Borgohain 

K. Adhikari 

T. K. Begum 

C. Hazarika 

C
,,,&cd to be tTtt ('OPV 

Advoc te 



I' 	

25 	. 	 •\ 

1 

25. A. Goswami 01.09.86 

T 
V. i,. Shafflaa  

Al AAO 

27. I. Dowa.ra.h 0L09.86 
'10 

.O. 
.k 	Ttff 	T' 

IV!. IV!. ijas !'V) Af0C 
U 3.UY.OU 

29 wiriinflev fl09R6 
- 

A 	_t  
tirvziana DIluyutl 1  

i I 
C,  

31. Bithi Sen 07.10.86 
P. 4 	T  
iviiss uipaP  uas i.i i .00 

33. Smti. A. Sharma 18.12.86 
4 	r' 	r 	I 	 - ivirs. ii. vega uo.vi.oi 

CDVr '7lflR'7 

36. TapashiNeogi 11.11.87 

P GAQWOn1I 10 11 Ri 

38. Mrs.G.Roy 15.11.89 

Mr 

	

A .  r1lAIIA1m, (11 	(u1 	Ofl 

40. Mrs. J. Choudhury 17.01.90 

Al
I .1. 

 
Ticc 	1? 	flArriniri 10 (Y Ofl 

42. Miss V.. tiaruali 19.03.90 

Al. Smti. R. L. Deuri 19.03.90 

44. Mrs. V. V. Stiarma 1.02.91 

Ac 
• 

Ti1 	
i AVAJ.. ).J. LLA,C41 IS4 101101 

.\f • .1. 

46. K. tiorgoflain 04.01.92 

ill 
• 

t 	D .  
lvii . 	 1.1. 1 . %...'IJAJLV.4jjLij J 

(Y CV) 0') 
'J.J 

48. Mrs. M. K. Muiz 04.02.92 

• 
V Tn1a,lrAn 

1vij,. j'. 	i aii.iai 
OA Al 01 
,.,. 

50. Mrs. Rina Das 22.10.92 

'i. 
?K...-. 
ivii. 

(1 

. 	4Laiava1t.y 1'2 100') 

52. Mrs. S. Chakravartv 28.10.92 
1t. 	A 	AL 
lvii ,. I .  t-tuiuCu  

IV) 1 1 CV) 

54. Subodh Das 13.07.93 

Certfed to be 
tVL) 

Akd~voctc 



2.4 

I 

55. 'Sultana Mrs. M. 06.08.93 
fe 
ju. 

. 	 T7 	/' 
1V11. N.. 	Juswaiiii I A AO CV) 

IV.UO./3 

57. DPathàk 100893 
co 
JO. 

tK... 	A..... 
1VU.i-1L1JU.Jugoi 1f\AOCV) 

IV.'JO.Y3 

59. Mrs. S. R. Chakravorty 10.08.93 

uu. ivii.s.ivi.uugoi 1I\ AC) Cl') 

61 Mrs T Bnrd1ni 	 ' 1008Q 

P oz. '7. if 	Cl 	1 	I 	T't 	1') 	 1 ivirs. 	iiuia u. jaruan 1 Cl Cl Cl C)') iz.uo.y., 

61 Mt-s N .  Baruah 12093 
P 

o. 
7. 	A 	('1 • I 	I 	'r 	• iviiss ,iKna uevi I Cl 1) Cl C)') 

1/1 A 

Mrs A Dts 1'flSCY 

00. I i. KOy 	nouu Inury 

 Kalita Devi 13.08.93 

 DipikaDevi 16.08.93 

Certtfed to be troe Ct,py 

—t ivoc a~~- 

5 


